91 Written Answers

i{Property tax assessed on ex-rulers

1534. SHRI KISHAN LAL SHARMA: '
Will the Minister of FINANCE be pleased |
to state the value of the property assessed
for realization of property tax from the
ex-rulers after abolition of theit privile-
ges N
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1[THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI PRA-
NAB MUKHERJEE) : Apparently the |
Hon’ble Member is referring to the assess- "
ment to Wealth-tax of the value of the pro- :
perty posscssed by ex-rulers. The ex-rulers :
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T[Arrears of income-tax against ex-rulers im
Rajasthan
1535. SHRI KISHAN AL SHARMA :

Will the Minister of FINANCE be pleased
to state :

R

(a) the names of the ex-rulers of States
in Rajasthan who have come under the
purview of the Income Tax Act after the
abolition of the privileges; and

(b) the annual amount of income-tax
assessed on these ex-rulers and the arrears
outstanding against each of them?]
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[THE MINISTER OF STATE IN THE

whose privileges were abolished were not | MINISTRY OF FINANCE (SHRI PRA-
exempt from payment of wealth-tax even NAB MUKHERIJEE) : (a) Ex-Rulers of
prior to the abolition of their privileges. | Siates in Rajasthan were under the purview

There were as many as 277 ex-rulers whose | of the Income-tax Act even before the abo-

privileges were abolished. The particulars of |
wealth possessed by each one of them are !
rot maintained. If the Hon'ble Member&
wishes to have information about any
particular ex-ruler who may have been
assessed to wealth-tax the same will be
collected and furnished.}
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lition of the privileges. They were only
entitled to exemption of certain incomes
from levy of Income-tax.

(b) Does not arise,]

Reorientation of purchase policy by'Cotton
Corporation of India

1536. SHRI DEORAO PATIL :

SHRI KRISHNARAO NARA-
YANRAO DHULAP :

PROF. N. M. KAMBLE :

Will the Minister of COMMERCE be
pleased to state :
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] English translation.



